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Registration T.A.No, 84 of 1988

Bhim Singh csne Applicant
Versus
Union of Indiz & Others ,e.. Respondents

Hon'ble Mr ,Justice U.CSrivastava,V.C.
‘ble A.B, Gor mber (A

(By HOn Jir.Justice U.C.Srivastava,V.C.) -

The @pplicant was appointed as Extra L——
Departmentsl Delivery Agent on 1,3,.1980 after under—~
going the s.itability test, On the death of Extra
Departmental Branch Post Master on 1.7.1981 the vacancy
was notified and the spplicant also applied for the
same, The applicant having been found fit in all respects, 1;
Be was provisionally appointed \r.i.de order dated 25.9.81
on the szid post, The épplicant wes asked to resign from
the post of Extra Department:l Delivery Agent as he was

sppointed on the post of Extra Departmental Branch Post
Master and the applicant in pursuance of the direttion
submitted his resignation which was dccepted . Subsegquently
vide order dated 24,7,1982 the applic.nt's services were

-terminated and in nis place the son of previous incbmbent

was dppointed, According to the applicant the son of
incumbent could not have been appointed as the family was &
fleroushing femily and the other three sons are well
settled and earning well and as such there ;Ono occasion
to appoint the 4th son, whose application earlier was
rejected and in this manner hes was again brought by a

back door mesns. Thus according to the applica_nt in order
to accommodate him in thds back door means after rejecting
his applicstion by superior authority vide impugned order
his services were terminsted. Though prier to it the L



D

the Sub-Divisional Inspector, Post Offices,West
Gorakhpur asked to furnish his educctional gualif icaﬂon.
2 Now the facts which is indicated above that
without any charge and without mﬁgh% the applicant
anyysu;ort_caningﬁyand taking his designation from the <
lower posththe applicant's services were terminated
undoubtedly, under the rules, "Services of such a

person can be terminated without any notice®, But the
facts in this ‘:;;eﬁhat it was not @ Case in which the
services dould hava been termminated in violation of
principles of natui‘al justice., Accordingly although
this application is allowed; but the respondents are
directed to reconsider and disposed of this petition
filed by the applicant within a period of one month from
the date of communicstionfof this order and they are

also directed th:t in the meantime they may restore the
applicant on the said post i.e. Extra Departmental
Delivery Agent on which he was made to resign because

he waes appointed on a higher post provisionally . With
these observations the applicstion \is dxif.sposed of

finglly., No order as to costs,
fL—) é/
Member (A )‘j Vice=Chairman,

25th_October,1991,A11d.
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Hon .Mr,Justice U.LC.Srivastava,V.C |
o A.B. Gorth embe J:u s |
Heard the leamned ¢ 8
s e s ounsel for both |
Judgment dictated seperstely, .
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